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CeIT.RAL AOA\lN !ST.RAT IVE. TRlBUNAL 

~ltl@&> B.~Qi..._fr-Llt!@AR 

Original ~plication No .• 327 of 2002 

:.k>nday, this tho 28th day of April, 2003 

Hon 'ble J'Aaj. Gen. K.K .• Srivastava, A.M. 

!iJn 'ble Mr. A.K.Bhatnagar, J. ',l • • 

Jai Prakash ~.\ishra, 
Son Of Shri Chinta ,'fiani Mishra, 
r/o Quarter tJ0 .169/ A, Type DJ, 
D.L.W. Colony, Varanasi- 22lcx:>4. 

(By ldvocate : Shri S .K.Qn) 

l. 

Versus -
union of India, 
through the Secretary , 
/.\inistry of Railways 
Rail Bha1.~an, Ne\v Delhi. 

The Cha irman, 
Rail·,. ay Recruit®nt Board, 
D-15, t.1achna Colony, 
Near Bus Stop I.Jo, 6 , 

• •• "'plicant 

• 

Shivaji Nagar , Bhopal - 16. 
Pin ; 462 016. • •• Respondents. 

(By Pavocate : Shri K.P.Singh) 

By Hon ' b le_f!i!L_Q.e.Q.. K,K,Sr,ivastava. -~!~ : 

This O.A_. has been filed under section 19 of A.T. 
. ~hcltl~ 

~t ,1985, the applicant has prayedLa direction be issued 

to the responde nts to issue the appointrrent letter in his 

favour on the post of Apprentice Section Engineer (Telecom.) 

for ~nt..ral Railway and also to publish requisite Panel 

for the post Of Apprentice Section Engineer (Telecom.) 

fOJ: ~ntral Railway in connection i.vith and against the 
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vacancy notified in the Smploynent Notice dated s.05.1999 

(Annexure -3 of too OA) and also against the vacancies 

added to the post of J)pprentice Section engineer (Te lee om.) 

Category No_. 2 during this period • 
• 

2. The· facts giving rise to this OA, in short , are that 

the applicant is a permanent resident\...~ the City of Varanasi. 

A notific ation \-vas issued on 8 .5 .• 1999 for the post of , 

Apprentice Section Engineer etc. 

has beon filed in Annexure-3~ The 

A photo copy of notification 

applicant appeared in the 

examination and vJas declared succe ssf ''->l~"""""T~~~ 

getting information about his selection at nded~@RB} Bhopal 

on 14 Atgust ,1999. His docunents , .. -ere also verified but he 

has not been provided the appointment. The applicant is 

aggr io ved by the action of the respondents in not giv ing him 

appointrmnt. 

3 . \"le have heard counse l for the parties on the question 

of jurisdiction. Shri S .I<. Om, learned counse l for the 

applicant submitted that under the provisions of Rule 6 of 

C.A.T. (Procedure) Rule of 1987 , this Tribuna l has the 

jurisdiction to hear this OA. Too learned counsel for 

the applic ant submi tted that the applicant is resident Of 

Varan asi and all the co01JUnic ations from RRB have been sent 

at t he Varanas i address . A par t of c ause of action has 

arisen at Varanasi, v .. hich is under the jurisdiction Of this 

Tribunal. He has placed reliance on the Judg~nt of Cuttack 

Be nch of this Tribunal in Vipra Charan r.10hanti vs. Union of 

India 8. Others 1987 (4 ) A.T .c. 919 and also tt'e Judg~nt Of 
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Hon 'ble Orrissa High C~rt in t _apan Kumar Dalai vs. Union 

of India and others 2003 L.A.B. I.e. 54. v-Jherein it has 
I I ' r 

• 

been held that a Bench has jurisdiction and can entertain the 

application if a part of the c ause of action arises there ;. 
, 

4. The l earned counse l for the respondents opposing the 

claim of t he applicant submitted that as per Para 14 Of the 

Not if i~ation • t he jurisd iction lies at Bhopa1."''£herefore, 

the applicant c annot agitate the matter before this Bench. 

He has placed reliance on the judgnent of Patna Be nch Of 

this Tribunal dated 20·.10 . 2000 passed in o .• A. NO. 242/99 , 

Firoj Kumar Singh Vs. Union Of India & Others. 

5. We have heard the counse l for the p arties on tre 
question of jurisd ication , c onsidered too i.r submissions 

and perused the records. 

6 . In para 14 of the Notification dated 8 . 5.1999 

( Annexure-3) the fo llowing has bee n provided : .. 

n 14., For any l egal dispute the jurisdiction v1ill. be 
at Bhopal ( 1,1. P .) on ly. " 

• 

In view of Para 14 of too Notii ication, vie are convinced t hat 

this Tribunal has no jurisdiction to e ntertain the present 

0
1
0A: The proper course upon to the applicant is to approach 

the appr0pr i ate forum as previ.ded tn the Noti f ic ationl! the 
(~) . is 

c ase of Vipra Charan ~:tohanti "relied upon b~, the applicctl t 
• 

regarding ~mpulsory retirement and the c ase of Tapan Kumar 
~ C~) 

oalai >--is re gar ding the dis mi ssal from the service. Both 

t he cases .referred to abO\'e ~vill not he lp the applicant. 
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7. Patna Bench Of this Tribunal in the case· of 

Firo~ Kumar Singh (supra) has held as under :-

• In vie\" Of t~ aforesaUI findings that this 
Bench of the Tribunal has got nQ territorial 
jurisdiction relating to the matter in dispute 
there is little scope to enter into the rrerit ' 
of the case. HOV.ever, it may be pointed out 
that in similar bunch of cases i .e . OA No.e75 
of 1998 and oth? rs on difference of opinion on 
the point as to \.vhether the respondents railv1ays 
be directed to publish the r.e rit list on the 
basis of earlier interviev1-curfl-psychological test 
or on the vasis Of fresh interviev1-cum-psyc hological 
test as ordered in compliance of the policy decision 
of the Railway Board 

1 
the. {Datter was .referred to 

a Larger Bench, vJhicn held that the applicants 
were not entitled to the relief and d i.Smissed · 
the applications vide orde r dated 29th t . .ay ,2000 
in OA No.575 of 1998 and six other c ases. 
According to the aforesaid decision in the Larger 
Bench of this Tribunal the applicants have no 
c asc on rrer it a l so .'' 

~ - ~ A ~ ~ 
~ ~ II s. \¥e ure "re spectfull. agreement vJith the san:e • we find 

no good ground for interference. The OA is accordingly 

dismissed on the g»ound of jurisdiction. HO\-Jever, the 

applicant v1ill be at liberty to approach the appropriate 
~ ..... 

forum, i f so de sired: 

9. There shall be no order as to costs . 
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